%37 Written Answers

woy witw € ford o Qo Que
vy

sy, ol e . W
et IR g TR W Fa e
fg :

(%) = asy @ A
U §37 qxrelt § O wrfrfowt smfe-
wTE v vy Forpw faar wan & S e
TEwTE HATAT ¥ AT, LAYS-YS ®
FedE & g5 2 § wamar mar ;WK

(=) wgfer ofadt & Swqe
IArRET 7 faetA & ST wew W29 §
wrefty s ¥ & fve <fwa eam
aft o § 7

e wwem € v (st
) (%) ft g

(=) %fw fadw wff woem &
wrgn frgferar are gfear few a2
#r € ff, yafeq wgfaa mfaa &
ford T www gww o) & fEw A
aft afer g Frgfeal & fge @ &
foad <& 74 € ) o g7 Ry | fedr
foxd sat & arely Q¥ @A wT FAS
& 48 ssar )

Ol drfiling in Kotah (Rajasthan)

2386. Shri Onkar Lal: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether there are any pros-
pects of finding oil in Kotah Division
of Rajasthan State;

(b) it so, the names of such places;
and

(c) whether drilling has started?

The Minister of Mines and Ol
(Shyi K. D. Malaviya): (a) No, Sir.

(b) Does not arise.
&) Mo, Bir.
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745%°
Development Schemes in  Lacesdive:
Islands

2387. Shri Nallakoya: Will the

Minister of Home Affairs be pleased
to state:

(a) what amount has been allotted:
for 1958-59 for schemes under the:
Second Five Year Plan for Laccadive,,
Minicoy and Amindivi Islands; and

(b) the amount spent out of that
so far?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
A statement is laid on the Table of

the House. (See Appendix. VI,
annexure No. 4.]

Direct Tax System

2388. Shri Shree Narayan Das: Will
the Minister of Finance be pleased to
refer to the reply given to Un-
starred Question No. 565 on the 4th
December, 1958 and state:

(a) whether the officers of the
Central Board of Revenue who were
sent to different countries for study-
ing direct tax systems have submit--
ted any reports to Government, and

(b) if so, the important observa-
tions and suggestions made by them
tor adoption?

The Minister of Revenue and Civil
Expenditure (Dr. 8. Gopala Reddi):
(a) The three officers of the Central
Board of Revenue were sent indivi--
dually to U.S.A., Sweden and Japan
in July-August 1956 to study the tax
systems and administration thereof
in those countries. The team was
not expected to make any recom-
mendations as such for consideration
or acceptance of Government. How-
ever, the first-hand knowledge and
information obtained by them in those:
countries were, and are being utilis-
ed in the implementation of the in-
tegrated tax structure that has beem
recently introduced in Intia.

(b) Does not arise,





